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SHRI B. R. BHAGAT : We are not ! please give me one opportunity to put

aware of the sources of fitance of this
agency.

SHRI ARJUN ARORA : You should
be aware of these things.

SHRI B. R. BHAGAT : Well, we
should be aware to the best of our re-
sources or intelligence, but the way
they are financed in Germany and the
source from which they are financed,
we have not been able to trace.

SHRI KRISHAN KANT: In reply
to my question to the Minister for
Information and Broadcasting two
sessions back the hon. Minister for
Information and Broadcasting had told
me that some foreign agencies not only
circulated freely but subsidised and he
said that an enquiry was being held.
Some of the people of these agencies
came to me and told me that an en-
quiry was going on and their creden-
tials were being taken away and I said,
what can I do. The Minister for In-
formation and Broadcasting is here
and may I know from him what has
happened to that enquiry and what he
has done to eradicale this kind of sub-
sidising of agencies in the country?

SHRI K. K. SHAH. Sir, the Uni-
versal Press Service first applied for
dccreditation in May 1965. It men-
tioned in the application that it has
been functioning as a regional news
agency at Madras during the last ten
years and had opened its New Delhi
office on 1st April 1965. The primary
purpose of this agency it was stated
was to help the small and medium
newspapers. Now it has been putting
out its releases in Hindi, Tamil, Te-
lugu, Malayalam, Kannada and Eng-
lish from its headquarters at New
Dethi. We also found from their ac-
counts that in 1965 it received from
Hamburg Rs. 1,85,776, in 1966
Rs. 2,22,741, and in 1967 Rs. 1,37,713.
This is supplied for the purpose of
translating, despatch and other expen-
ses that are incurred by this agency for
distributing this material. We also
keep a close watch on the material that
is supplied.

SHRI ARJUN ARORA: Sir, please
allow me a supplementary on what the
Minister of Information and Broad-
casting has said because the Minister
for External Affairs, I am sorry (o say.
did not say much. The cat has been
let out of the bag by Mr. Shah and

a supplementary.

SHRI B. R. BHAGAT : Sir, may 1
say that no untoward conclusion should
be drawn? The question really relates
to his Ministry.

SHRI K. K. SHAH: [n fact I am
obliged to him for not having trans-
ferred the question to me.

(Interruptions)

Mr. CHAIRMAN : You see both of
them together are trying to satisfy the
House with all the details.

SHRI ARJUN ARORA: May I
know what is the policy of the Gov-
ernment in the Information and Broad-
casting Ministry about such agencies in
the country which act as agents of
foreign news services and accept mo-
ney and for the sake of money-—he
has given the details now-—agencies
like the Universal Press Service carry
on propaganda against the integrity and
sovereignty of the country because
the fact is that this West German
agency DAD with the active help and
cooperation of the Universal Press
Service and the Tarun Press circulated
leaflets and booklets advocating an in-
dependent Bengal . . .

SHRI KRISHAN KANT: And Ka-
shmir also.

SHRI ARJUN ARORA: . and
independent Kashmir, merely lbecausc
they are able to get some foreign mo-
ney. All these details are known to
both the Ministries and they say that
the matter is under consideration and a
close watch is being kept. Why is not
strict action taken promptly?

SHRI K. K. SHAH : I will pass on
this query to the Home Ministry.

MERGER OF STAFF ARTISTS ASSOCIATION
AND THE UNIONS

*729. SHRI M. P. BHARGAVA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the Staff Artists; Associa-
tion and the Staff Artists Unions have
been merged together;

(b) whether any settlement has been
arrived at about the salaries, allowan-
ces and amenities to the staff artists;
and
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(c) whether some of their represen-
tatives are still pending befoie the Gov-
ernment?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(SHRIMATI NANDINI SATPA-
THY). (a) The association is not a
trade union whereas the union and the
Guild are trade unions registered  as-
cording to law  Government have no
authentic information about the mer-
ger.

(b) The whole question is under exa-
mmnation and before final decision s
taken their views will be ascertained.

(c) The representation swill be taken
into consideration before the final dect-
sion 1s taken

SHRI BHUPESH GUPTA: May 1
know whether the hon. Minister’s at-
tention has been drawn by the members
of the Guild that they have serious ob-
jection to this kind of Staft Artists
Union and whether it is a fact that then
charge 1s that the hon Minister Dbas
got up this Union for his own purpose?

SHRIMATI NANDINI SATAPA-
THY : we have got no information.

SHRI K. K. SHAH. May I reply
to this? First of all, it is very un-
charitable to level this charge against
either my Department or the Minister
I will give you the facts. There was
one Association first. In this Associa-
tion there was a quarrel and you know
the names of both . . .

SHRI BHUPESH GUPIA: I Jdo
not know.
SHRI K K. SHAH: ... Mr. Baj-

par and Sen and a new Guild came in-
to existence  When the new Guld
was registered as a Umon the As<o-
ciation also got registered as a Union
Now before twelve months are over
unless theirr membership 15 venfied we
are not'allowed to recognisc one or
the other. You know that is the law.
Therefore we have beea talking to
both and we have been making everv
effort to see that both get umited. In
the meanwhile 1n the ‘Jnion another
trouble grewed up We hav: a letter
from the President . . .

SHRI BHUPESH GUPTA Presi-
dent of what?

[ RAJYA SABHA]
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SHRI K. K. SHAH: ... of the
Union that some action is taken against
the Secretary In view of all this and
in spite of whatever has happened dur-
ing the last six days and the Secretary
agamnst whom we have received a let-
ter from the President of the Union
still we have not done anything be-
cause up to twelve months let every-
body make whatever efforts are possi-
ble to get majority support 1f I can
help 1t, T will see that they umite.

SHRI BHUPESH GUPTA : Sir, on
a pont of order. The hon Deputy
Minister said. “We have no informa-
tion.” Now, a lot of mformation has
been given How is 1t that the hon.
Minister does not share information
with his Deputy? What 1s the reason
for the allergy?

SHRIMATI NANDINI SATAPA-
THY - May I explain 1t? He put a
question saying whether the Mimster is
mvolved 1n forming another Umon of
his or a guld, to which I replied.

SHRI BHUPESH GUPTA: He has
not shared 1t with you He said all
that.

SHRI D. THENGARI. If the Gov-
ernment waits for the meiger proposal
to materialise 1t will take a number of
years In view of this fact, will the
Government 1mmediately verify  the
membership of both the Unions, i.e.,
the Umon and the Guld, and will the
Government assure us that whichever
union commands 4 majority, negotia-
tions will be conducted with them and
an agreement arrived at?

SHRI K. K. SHAH : Under the law
we have to wait for twelve months. We
will not wait for the merger for
any action that we want to take so far
as their representations are concerned.
We have appointed a Comuatiee. Their
tecommendations have been receiv-
ed They have been examined Now,
we will carry on negotiations with both,
not as representatives, but in theun in-
dividual capacity They are the office-
bearers

SHRI D. THENGARI. The ques-
tion is, till the venfication of member-
ship 1s conducted, whether the Govern-
ment will conduct negotations and
arrive at an agreement only with the
majority Union.
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SHRI K. K. SHAH : It is not possi-
ble to say which has a majority. We
wiil talk to both. If there are three,
we will talk to three.

SHRI B, D. KHOBARAGADE ; The
hon. Deputy Minister, in reply to part
(c) of the question, said that the Gov-
ernment has received some memoran-
dum about the demands of those peo-
ple and that these demands are under
consideration. 1 do not know for how
long the Government is going to consi-
der all these demands. I would like
to quote another example regarding
the demands of programme executives,
who have been agitating to get their
demands accepted for the last two
vears. The Government had given
them an assurance two yzars back that
their demands would be looked into.
Their posts have been downgraded,
about ten years back and nothinz has
been done so far in spite of the assu-
rance that the demand be considered.
Two years have elapsed and the Gov-
ernment have done nothing. Thera-
fore, 1 would like to know from the
hon. Minister whether the Government
receives any memoranda for putting
them in the wastepaper basket or to
consider them. The Government has
not implemented its own assurance. 1f
50, what steps do the Government pro-
pose to take to implement all those
assurances and meet the demands of
these employees as well as the staff
union?

SHRI K. K. SHAH: T[irst of all,
my hon. friend is not well informed.
The last time their grades wer2 raised
in 1964, Therefore, he cannot say that
we have been sitting over this.

SHRI B. D. KHOBARAGADE: 1
have referred to the problem of pro-
gramme executives.

'SHRI K. K. SHAH : Yes. Program-
me executives are also members of the
staff of AIl India Radio. Now, if it
is the case of staff artists, I can under-
stand that a long time has been taken,
but not so far as these persons are con-
cerned.  Secondly, so far as the pro-
gramme executives are concerned, the
Masani Committee was appointed and
their report has been received. We
have examined the report and after that
we are carrying on. In the meantime,
the staff artists wanted that their con-
tract of five years should go up to 55
years and we have extended it up to
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55 years. They will get all the bene-
fits that Government serv?nts enjoy,
except that so far as gratuity and pen-
sion are concerned, they have compul-
sory provident fund.

SHRI B. D. KHOBARAGADE : My
question has not been answered by the
hon. Minister. I want to know whe-
ther it is a fact that the posts of pro-
gramme executives have been down-
graded, their pay scales reduced and
they have been demanding that their
pay scales be upgraded. Even the
staff artists, whose work they are sup-
posed to supervise, are getting more
pay and better scales than the pro-
gramme executives. If that is the case,
how can they supervise the work of
those who are getiing more pay., That
is that most anomalous position. There-
fore, will the Government do something
to redress their grievances?

SHRI K. K. SHAH: To say that
their posts have been downgraded is
wrong. No decision has been taken
against their interests in any revision
which will take place.

SHRI B. D. KHOBARAGADE : In
1958.

SHRI K. K. SHAH: Now, he is
talking of 1958.

SHRI B, D. KHOBARAGADE:
Since 1958 they have been agitating it.

SHRI K. K. SHAH: You are talk-
ing of a very long time back. It is
only recently we have received their
memorandum. On one or two items
we have decided and the rest will be
negotiated and a decision will be arriv-
ed at. The two categories of people
who have complained are thanpura and
shorthand.

These two complaints were there. In
spite of these our efforts are to set
them right.

SHRI BALACHANDRA MENON:
In view of the fact that verification
cannot be completed immedately, be-
cause the unions have not completed
one year, will the Gowvernmient at least
see that the workers and employees
are allowed to elect a negotiating com-
mittee to discuss with the Government
and settle the matter, instead of wait-
ing for the two unions to give counter-
claims?
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SHRI K. K. SHAH: I can assure
you that 1 will not wait till this is
verified. 1 can also assure you that
the representatives of both will be cal-
led and will be heard and a decision
will be taken before waiting for their
verification.

SHRI BALACHANDRA MENON :
I am suggesting that the workers may
be asked to elect now a negotiating
committee instead of allowing rival
unions to be formed.

SHRI K. K. SHAH: Why do you
want both of them to unite and form
a negotiating committee? I will call
the representatives of both and both
points of view will be heard.

SHRI K. DAMODARAN: May 1
know the main recommendations of the
Masani Committee? Will the Govern-
ment, before implementing them, take
into consideration the views of staff ar-
tists and programme executives also?

SHRI K. K. SHAH : I have given
that assurance to them. I have given
that assurance long before.

SHRI K. DAMODARAN: What
are the main recommendations of the
Masani Committee?

SHRI K. K. SHAH : This report is
not a public document. T have exa-
mined that. Now, I will give my pro-
posals to them. On that I will get their
reactions before taking action.

SHRI K. DAMODARAN: I want
to know what are the main recommen-
dations of the Masani Committee. Will
the Government place a copy of it on
the Table of the House?

SHRI K. K. SHAH: No, not on
the Table of the House, but you can
see that.

SHRI A. P. JAIN: Sir, on a point
of order. The Minister has said that
he is not prepared to place a copy of
the Masani Committee Report on the
Table of the House, but he will show
it privately . . .

SHRI K. K. SHAH: 1
said ‘show’. He can see it .

SHRI A. P. JAIN: If he
some information . .

SHRI K. K. SHAH: I have not
made that commitment.

have not

wants
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SHRI A. P. JAIN: He has said
it . ..

MR. CHAIRMAN : He will give the
necessary information.

SHRI A. P. JAIN : If he wants any
information . . .

MR. CHAIRMAN: The Minister
will give such information as may be
required.

SHRI A. P. JAIN : Nothing private.
It should be public.

DR. ANUP SINGH : The hon. Mi-
nister said that the Report of the Ma-
sani Committee will not bc placed on
the Table. Will he be good cnough
to tell us what are the reasons why this
Report is being concealed from this
House?

SHRI K. K. SHAH : It is a depart-
mental enquiry and usually it is not
placed on the Table of the House. If
it was a Committee appointed by the
House, naturally it would be placed
here.

SHRI CHITTA BASU : May 1
know from the hon. Minister whether
there are two categories of employees,
namely, Transmission Executives and
Transmission Assistants and, if so,
what are the essential differences bet-
ween these two categories of officers
and the differences in their scales of
pay?

SHRI K. K. SHAH : It is true that
there are two categories. It is all be-
ing looked into.

SHRI CHITTA BASU: It is not a
question of looking into. My question
is very straight and specific, whether
there are two categories of staff. One
is called the Transmission Executive
and the other is called the Transmis-
sion Assistant. What are the differcn-
ces in the duties of these two categories
im(‘; the differences in their pay sca-
es

SHRI K. K. SHAH : I require no-
tice.

SHRI M. M. DHARIA : Mr. Chair-
man, Sir, this Committee was appoint-
ed to look into the grievances of va-
rious categories of employees. If this
repert is not made available to the
employees concerned and also to this
House, how is it possible for us to
know whether it is a justifiable report?
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There is a criticism that this is not a
fair report and there is discontent say-
ing there is a lot of injustice. Under
these circumstances, why should not the
hon. Minister place the Report on the
Table of the House? It cannot be a
confidential report. We do not know
what is missing.

SHRI A. P. JAIN: Departmental
reports are placed on the Table of the
House. There is nothing to debar it.

SHRI K. K. SHAH : So far as my
hon. friend is concerned, as I have said,
I am prepared to give the tentative
conclusions reached. Therefore, there
is nothing which will be done without
your knowledge. He is not concerned
with what I am going to do. That I
will do before 1 take a decision.

sy R 1@ : AT EATAFEF
giafram neiFfer # oWl @9 1958
¥ 210 ¥ 470 F @« ¥ Ay A s
qT A% IR T BT Raigy T8 foFan mam,
wafF T agen ¥ sl Tegd, o=
qsE, UARwd, Sow eofifafor
ufgedzd q4a1 gER FAAAET 7 T SHa
farT T Ao aadw e ?

SHRI K. K. SHAH : There is a se-
parate question, but I do not mind
answering this question. It is true that
there has been no change in the grade
and we have been making eflorts. We
have not succeeded. - - -

WA : BN GIFIT TF AT F
st & fF 24 WIS, 1966 T ST AT
§ 95w =1 678 &F SOX A grEfwRE
oeirRgfes ¥ a9 &1 et fasrnde
AT TAT AT | AFENT H 31-7-67
FT T2 §€4T 1933 31X 28-8-68 FT T
el 6245 & ST A I w71 ™ A fF
srafmem oeitegfea & da9 qar Wl F
w9 o frm StrdaT ) A F ag
fraem w1 g g e awaTe { o @ed
F AT =T Y

SHRI K. K.  SHAH: It is under
consideration. YT 3T W FTF & |
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AT TAFRTS : T, 77 qgT gaAr
937 § AT 1966 § I8 W& g7 7471 47 |
IgF T 1967 AT 77 T 1968 NAAT
FIE | ATAAAT G 2 R 917 7% =N Fo
Fo Mz AL g3 IT A% 7 & Frn A
A W | ag ;= FATEm g ?

ot Fo Fo B : A TIMTEAT A
T A F IR @ R S A fagw
#1 L o, gEA fond andl § o Sw
fenid 9 g ferfliom o171 £

sfy TRETaw : fEa g9y qaaT ?
(Interruptions.)

Wt Fo Fo G : s ST AT FE) 2
IAF TR TAT g Nf9T | g FH
oo Pt worn § @it 32 ara @ faa
g ST T g8 AT & % &9 79 % A
FERFE A TAETNTR® L, .

Y TRATIAN : T 7ET I & |

i &o Fo mrg : o qvg ¥ wifemniz
FAST TNTH TG & I @ T 29 FAAD
F W ZTzH Amar | s Iadr fd e
TE 2 AMNTTTHIT 6 7 8 WEIT & (2T IqF
TR A A1 FEAT S0 |

=Y ARATCTA : AT A S R
HNF ¥ AT I AT T 78 gy Fear
aifed fr zam au v §, 27, 3 @A
F) AT A1 § ST 3IqF I GHTC AsT
T oY & | MAR i & F IER A ag
oF FRi }IAT a9 faar § fF wre T
gug fag #1519 G0 & gHa | ;|
ag FIE 9L !

%Y &o &o M :
f&g . .

:ﬁﬁmmg

s craATITe ¢ faEi &y are ofag
AT .
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st &0 Fo g : QEATUAT W), T
aft fearer & qre fad | St e gl
¥ T 2, @ EAT A A1 T A WE

& =f3d |

sy vrATCrEer: Al Ot § &8 @l g
f 1966 ®1 99 AT A1, 1967 A7 TAT
AT 1968 W Ay @ar g AT & A
g oy &0 #1 I & Wi fFomar
&I FAA Ty fraw 7§ AW T AR
6 #T 8 TEF AT By famiFWF A
wad (& onew @l AN NEAT g
fir g fAfreg &9 & FgnT a1 Wl
§ o Gt gqua B qg A% g Fm o a
AT SrElE Eagied AT A gae
FHATA § % aT¢ F a1y @7 I F

sft o &o g : fwa wed & wFM,
I FR F FTG FGT | 3@ qAHS |
¥ g femede w1 & faem &@r
A qear 21 2@ NT FTEAG F WY A
vEal g oW g fafeed) & 0 o Tear
g dammmarF R A AT A
guaAx g |

SHRI A. P. JAIN: There are hun-
dreds of departmental reports which
had been placed on the Table of the
House. “Thé Chairman in the case of
this report was a public man. (/nter-
ruption) 1 withdraw that. I would like
to know whether the Minister is pre-
pared to ascertain the practice normally
followed by other Ministries and whe-
ther he will be prepared to revise the
stand taken up here.

SHRI K. K. SHAH: If my bhon.
friend’s experience is better than mine,
I will certainly re-examine, Sir.

si SHRI B. D. KHOBARAGADE:
ir . ..

MR. CHAIRMAN : I have given you
a chance. No more.

SHRI B. D. KHOBARAGADE:
One more question. How long the
Government is going to take for this?

MR. CHAIRMAN : That has been
answered already.

{ RAJYA SABHA ]
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SECOND UNIT OF BHARAT ELECTRONICS
LT1D.

+*730. DR. BHAI MAHAVIR : Will
the Minister of DEFENCE be pleased
to state :

(a) whether any decision has been
taken on the location of the second
unit of the Bharat Electronics Limited
for manufacture of electronic equip-
ments;

(b) if so, the details thereof; and

(c) the steps being taken to imple-
ment the decision?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): (a) to (c) No, Sir. The
matter is still under consideration.

TairRp UNiT oF BHARAT ELECTRONICS

*742. SHR1 C. ACHUTHA ME-
NON : Will the Minister of DEFENCE
be pleased to state:

(a) whether any proposal to set up
a third unit of the Bharat Electronics
is under Government’s consideration; -

(b) if so, the details thereof; and

(c) the names of the States who have
asked for locating the unit in their
territory.

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): (a) to (¢) A statement
is laid on the Table of the House.

STATEMENT

(@) Yes, Sir. A proposal for setting
up a new unit of Bharat Electronics
Ltd. for the manufacture of Microwave
and radar equipment is under considera-
tion. This will, however, be the se-
cond and nor the third unit of Bbarat
Electronics Limited.

(b) The matter is still under consi-
deration.

() The following State Governments
have proposed the location of the fac-
tory in their States :—

(1) Andhra Pradesh,
(2) Gujarat,

tStarred Question Nos. 730 and 742
were taken up together.



